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- The respondents may file reply as
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CONTEMPT _PETITION NO. OF 2001

IN_THE MATTER OF :=

Aan applicaiibn under Section 17 of the
Central ﬁdministrative Tribunal Act 1985
for d;awing Contempt Court lprocaeding,
against the contemner No. 1 for wviolation
of Hon’ble Tribunal’s order dtd. 26.6.2001
in Misc. Application No. 14472001 in 6.A.

No. "296/2000.
~AND-

N THE MATTER OF :=

Willful and deliberate violation' of the
aforesaid order passed by the Hon’ble

Tribunal in Misc. Case No. 144/2001 .

“ATND" I

- THE F i~
0/129 ¢ o0ty

sri Jatindra Sarmah & Ors.

.. APPLICANTS.
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. son of S&ri Harnath Das,

i < e P
e ]

‘ FRCT VRN
Centr: : . -ibuak
) IR et
AERUI
- 2 = I'O \.-
nagEl 48
guwal.atl Bench
~VERSUS-

Union of India & Ors.

~AND-~

_ IN THE MATTER OF :-

Sri Ranjan Kumar. Das,

.Divisiohal Forest Officer, .
Sonitpur West Division, Tezpur,

District - Sonitpur, Assam.

.. .APPLICANT

’ .

~VERSUS-

3ri Bip Bhapdra Hagjer, 1AS,
Secretary,Department of Forest,
Government of Assam,

Dispur, Guwahati-é6.

... CONTEMNER

"The humble petition of the applicant -

Contd. ../~
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AN

MOST RESPECTFULLY SHEWETH: -

’

1. That the - applicant as petitioner No. 2 in
i’ S

0.A. No.’296/2®®0 has challenged the impugned Central

Government Notification No. 16016/2195-AIS (H) A dtd.

9.11.9% i.e. Amended Indian Forest Service (Fixation) of

Cadre Strength) Seventy amended Regulation in respect
of Assam Meghalaya Cadre by amending the existing
Indian Forest $Service Fixétion by C?dre strength Regula-
tion 1966 by including 22 posts of DCF (Debuty Conser-
vator of Forest) Territorial as included in the IFS
Cédre Rules thereby depriving the members of ths Staté
Forest Servicé like the applicants in the rank of Deputy
ansérvator of Forests posting in Territorial Division
of .Assam although no such posts egist in Assam as per
any notification issued by the State Govérnment or 'any

[y

proposal made by the same at any point of time.

2. That the aforesaid case amended before the
Central Administrative Tribunal, Guwahati Bench and the

same was admitted on 27.9.2000 and notice was issued to

-the Respondents and the case is ,at'present pending for

final disposal before the Hon’ble Tribunal.

3. That during the pendency of the said.

original application, the Central Government directed

' the State Government to notify the Territorial Division

contd. ../
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as Cadre post as reflected by 'letter dtd. 27.4.2001 by

the Director General of Forests and Special Secretary,
Ministry of Forest and Special Sécretary, Ministry of
Environment and Forests addressed to the Chief Secre-.

tary, thereby causing serious loss/prejudice - to the

interest of the applicants when the entire matter was |

sub-judice waiting final adjudication. The Hon’ble
Tribunal by order dtd. 26.6.2001 directed the State
Government not to disturb/alter the position of the

applicants visfa~vis their status until further order’s

-in terms of the letter dtd. 27.4.2001.

Copy of the aforesaid order dtd. 26.6. 20®1¢0Yd&d$%”4ﬁ%

is annexed herewith and marked as ﬁﬂﬂg&_

URE-p,Y B
4. That yaur'applicant states that after procur- -

ing a copy of the Order dtd. 26.6.2001 he intimated the

Government on 29.6.2001. In this connection it may be
stated since there were other applicants who had also
informed the ®Government about the Hon’ble Tribunal’s

ordar« dtd. 26.6.2001 petitoner in the said original

appiication, the copy of the Hon’blé Tribunals order

dtd. 26.6.2001 and already informed to the Government.

By the said order it was clearly directed that the State

Government was 'restrained from ‘altering the status

position of the applicant with regard to the post with-

out leave of the Court until further orders.

Contd.../~
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5. - That your applicant states that by Goverh-

ment notification dtd. 3.12.2001 issued by the Deputy .

Secretary, Department of Forest, Government of Assam,
one $ri F.Ahmed, belonging to the State Cadre was
posted in.the applicant’s post and he was transferred to
attached post in the office of the Conservator of For-
- ests, Northern Assam Circle, Tezpur_in gross vwviolation
of the interim order dtd. 26.6.2001 passed by the Hon’-
ble Tribunal and therefore committed willful and delib-
srate viblatiom of the aforesaid order of the Hon'ble
Tribunal. The applicant states that till date he has

not handed  over charge as Divisional Fforest Officer,

Tezpur in terms of order dtd. 3.12.2001. That your |

applicant further states that in gross violation of

interim order dated 26.6.2001 passed in Misc. Case No.
144 of 2001 in 0.A.No. 296/2000 the Stats Government has

\
been altering the status and position of various offi-

~cers holding the post of the Divisional forest Officer,

Assam who were applicants in 0.A.No. 296 of 2000, there-

by committing contempt of this Hon’ble Tribunal.

~

6._ That the applicant states that the effect and

contempt of the Hon'ble Tribunals order dtd. 26.6.200)

is clear and unambiguous and as such the action of the

State Govérnment in not complying the aforesaid order

is clear, willful and hence the contemner is liable

. , Contd.../-
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under for contempt section 17 of the Central Adninistra-

tive Tribunal Act, 198S.

7. Thaf this application is filed bonafide and

in the interest of Justice.

In the premises aforesaid it is most
respectfully brayed that Hon’ble Tribunal
may be pléased to issue notice té ‘the
contemner to show cause as to why contempt
of Court proceeding shall not be initiated
against him for willful and deliberate
violation of the order dtd. 26.6.2001
pa;sed in Misc. Case No. 144k2®01
in 0.9.296/2®0®‘and upon hearing the par*l
ties and on perusal of records be pleased
fo .- punish the contemner in accordance
with law and be' plsased to~ pass Asuch
order/s as Your Lordships may deem fit and

proper.

,Andv for this act of kindness your applicant as in duty

bound shall ever pray.

Contd.../-



 AFFIDAVIT

I, Shri Ranjan Kumar Das, son of &ri Marnath Das, aged
about 42, presently serving as Divisional Forest offi-
cer, Sonitpur West Division, Tezpur in the district of
Sonitpur, Assam do hereby solemnly affirm.and state . as

follows:- . . ‘ )

1. ‘' That I am the applicant in the instant
application and being acquainted with the facts and

circumstances of the case.

2. | That the statements made in this affidavit
and in pa}ragraphs &2, 470 o |
are true to hy knowledge, those méde in paragraphs

o 3; are derived from records which 1
helieve to be true and rest are my humble submissions

pefore this Hon’ble Tribunal.

and I sing this affidavit on this the A th

day of December, 2001 at Guwahati.

1dentified by me o ‘ Deponent.

Advocate’s Clevk.

Contd. ../~
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26,0.2001 ' By this appiica;ion- the

applicante hove’ﬁp;ayod that the
'operatron of the lottg;"dq:ed
|| 27.4.2001 issued by the Pirector
v "1 ceneral of Forests. and Specia!

4 »‘;":"“S‘ecrétafy. Ministey of Environment
> 4 anw FOrests, Govemmmt ol India,
‘ . ey be  =zuspended ‘during % .the
pendency -.of the O0.A. In the O.A.'
the applicants havae challenged the "
Notificacion dated 9.1}.199> by ’
. which the Ceantral Govegpment bhes '
" - ' » fixed the cadre streagtp and' has
' sarmarked  Lwentytwo 'Ts;oas'la' ot
paputy Conservalor of fForeats,
(rerrotorialdfor the mamosrs of the
’ 4 Indian Foreat Service. me
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infructuous and the applicad?i will
suffer .irreparable loss and dinjury.
On ‘the® other hand, Mr B.C. Pathak,
learned Addl. C.G.8.C., has submitted
that by the letter dated 27,4.200!1
‘the State Government has been only
to.- have the
notitied and communicate
the same to the Ministry to enyure

that only cadre officers are paogted

to the cadre . poris. It ig submnitted
. -ty ,

that Notification in pedrsuaasce to

the impugrad leLter has not yat haeen

g . N "
issued and there & no ilikelihood of

any  immediate  injury  to  the
zP?licancs. . rﬂé% |

‘f  We ‘fjave -considered the rival
gubmiséiongé made - by the araed

counsel for the parcies and perused

impugned letter. - M5 the

Notification duuved $.11.4995 iq;uﬂdar
/4 Unas

serious challengu bo:urbﬁﬁ' this
Tribunal apnd  the lét:erft deted
27.4.2001, npew impugned, is oaly @
consequential step, in our op{nlon.
it  shall he Jjust and proper TLO
_ protect the interest of the

applicants aqQ as their poeition: myy
not be diatugbed as a consequence (o

the letter dated 27.4.2001. The
application s’ accordingly disposed
of with. a di;ection that  though
_Notffica;fon - vegarding  territorial

: diviaxonf:méy be issued -in pursuance
L SRNEN )
of . letter duiea £7.4.2001, howevix,

A h

'7§b° position of the applicants via‘a=
'%}u their status shall not be alf

R . . X A i
until further orders. - ERadh ¢
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NOLERE,. GQLZUQV/Pt 11 ( - In modification ‘of thLa,Depart—
- ment Notlflcatlon No FRE", 66/90/190~E, dtde . 113922001,
bhrl BoKa. Das, Deputy Conaervator of %ore ts (!ﬁou undér

IR R X

order of trans?er) is in the 1ntereeb of, pUbllC Ebrvlce,\
v 13 tranéﬂerred“and pOS ced -as OLyLSLOna; Forest folcer,1

o altugao? lexslon, Kokrajhéf tpitht effect Premqthe date

i G g o

" he, takeéjover charges Vlce Qi B SN, sPatird,! Bivigional ¢
" Al‘:

a«paForegtAUfflcer~ Kokraghar aocfﬁl Fdr?éﬁry\oldlsﬂdn“ih~
[

NETERRs S

KOkf@JhaT ls,relleved from khe d&;l@ﬂai Chdéaﬂ LQT i
fitkie: 2K lr"
: Ty V-f%;:?ﬁﬁ vast,

B T A SIS S N AR ; S ‘
ND.ERE, 68/200%/Pt,I1I/21=A" .*'In mdd;FECatlon‘of this, DEpart*_fq.
1z, ment Notification No. FRE. 68/2001/p 111/17-,, ‘Yhted

Irl

19:11. 2001, shri F. A. uhmedh QlV}lenal Forest ﬂfflcer,
- §deial: Forsstry Division, Blsuaqfth Cha;lall, ls ln the,

J‘/
1nteresu bf public service, transferred and pqsted as;

[
A

]
DlV lonal Forest. Ofﬂlrer, 30nlupur West.. DlVlSlQn,.;

......

Tezpur,, with effect from bhe 'date e 1 akes over chaTQes

wice Shri R.K. Das, DlMiSlOﬂdl quest Ufflcer trans—

farred, R T T fgrﬁ D
' ) . 23l 0 :f.::. % 5 F v-.l . L e
NOLFRE. 68/ 2001/Pt,111/21-8 .= On relief, Shri RoKe Das,
Divisional Forest Officer, Sonitpur wist Divisions

Tezpur, is in the interest of public ssrvice, trans-
faerzed - and posted as’ 0eputy Consarvator of Forests
auba‘ﬂ?d to the Consetyator of Foreste, Northern Assam
Clrclq, Te2pur, uxth efrectifrom‘the cdate he assumes

+
Chargps‘agdlnst ‘the exreflng Vacaﬁcy.

a8 Lt . .o
kD -olo ol ! .
'Iw - ) o

sq/- MM, Borthakur,
. Denuby ‘Secretary to thae Govt. of Assam,
Forest Jepdrtnenu..01spuk.
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Memo NO. FRE 68/2001/pt III/21nC

Copy for 1nFormatlon and necessary
The Accountant ueneral (A&E),m

1)
2)
3)
o
5)
6)

7)

11)

-12)

43) personsl File of the officers.

.GUUahatl-ZQ._
The Prlnclpal thsf Conservator of Forusts, Assam, Rahabarl,'

Guuahatxha

Thie Ghief' Lonservator
bUUdhaLl~1.4

.Pdnbozar,

:The Chlef Conservator

THS -EHi8f Ldnservator: Of_FOrPsus (Rbsearch&
Uorklng Plan), Absam, Guu hatl—24 ;

FNorth"rn Ksbam’ Clrcle}
Jh“r/ UpperiAssam Sccldlﬂo

0y

Rehubdri JGuuath1~8.

The Chlef ‘Cénhservator of For atis (SocxalvForQSLry),”Assam,
Lot &t erigi: ‘Road, tGuuahati=24.

Dlv131on,

Sﬁrl Re K.
Orvlslon'

The PVS

Por<ﬁavour 01

The Osputy. Dl vctor,
uuuuhaflma
tion in the: next issus of tha

Ahmed

Blsuanath Chaflali“"““ *wf-huw

Dlv131onal Fureuo fo e

lT

fShtl’A K.:Das DCF C/D Dlv;é
fUlMlSLon, Kcrlmganj.
it

_bhrl F'Ab

Jgt d DLSpur the 3rd Decamber,

'cgionpta'kd-

)
. a

Y

s '-\n Ly

A n"jﬁ i

o
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lar“Forastry

sam, Maidamgaon, Beltola

of FOerLS (Terrltorlql), Assam,

R RCIN

2001.

of: FoLeabs (dlldllfe), Assam,"i

3,
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3 Kdr

fae Ve

Dgsg Divisionall Fox eé*'DfFﬁcer, SonltpurrUest

FeZpur.

.
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- totthe Ninister,, Foi‘su, ASsa . D; pur
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